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Record of Proceedings

The representative of the petitioner submitted that the instant petition is filed for
approval of tariff of 400 kV, 125 MVAr Bus Reactor at Bina. He submitted that the tariff
for the instant asset was earlier claimed in Petition No. 208/TT/2016 and the
Commission vide order dated 22.11.2017 in the said petition decided that allowing tariff
for 125 MVAR bus reactor at Bina without de-capitalization of the existing 63 MVAR bus
reactor would be tantamount to serving of two assets and accordingly directed the
petitioner to de-capitalize the existing 63 MVAR bus reactor and file a separate petition
claiming tariff for 125 MVAR bus reactor at Bina. He submitted that the instant petition
has been filed as per the directions of the Commission in order dated 22.11.2017. He
submitted that the 63 MVAR reactor that is de-capitalized would be used as a regional
spare. He submitted that the details of de-capitalization and all other information
required for determination of tariff for the 125 MVAR bus reactor has been submitted
and requested to allow the tariff as claimed in the petition. He also submitted that there
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is no time and cost over-run in case of the instant asset and requested to allow the tariff
as claimed in the petition.

2. The Commission directed the petitioner to submit the following information, on
affidavit by 11.2.2019 with an advance copy to the respondents:-

(i) Details of scope of work covered under various petitions;
(i) CMD certificate as required under Grid code.

3. The Commission directed the respondents to file their reply by 18.2.2019 with an
advance copy to the petitioner who shall file their rejoinder, if any, by 25.2.2019. The
Commission further directed the parties to comply with the above directions within the
specified timeline and observed that no extension of time shall be granted.

4. The next date of hearing will be intimated to the parties in due course of time.

By order of the Commission

sd/-
(T. Rout)
Chief (Law)

<

" ROP in Petition No. 182/TT/2018 2



